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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

. 0.A. No. 605 199 3.

DATE OF DECISION 7493

C. Jayaprakasan Applicant (f/ _

Mre P. Siven Pillal Advocate for the Applicant/v

Versus
Union of India through the

General Manager,Southern Respondent (s)
Raillway,Madras-3 and others

Mro._‘:_l‘mmas Mathew'melllmo‘:til Advocate for the Respondent (s) 1 &vz

CORAM : >

The Hon'ble Mr. N, DHARMADAN JUDICIAL MEMBER

The Hon'ble Mr. R, RHNGARAJAN ADMINISTRATIVE MEMBER

Whether Reporters of local papers may be allowed to see the Judgement ?L/?
To be referred to the Reporter or not? &%

Whether their Lordships wish to see the fair copy of the Judgement?":‘)

To be circulated to all Benches of the Tribunal ? M

JUDGEMENT
MRe. N. CHARMADAN JUDICIAL MEMBER

ponN2

Applicant is at fp:esent working as Boiler Chargeman-A
grade in Scale is. 15600-2660/- at the Loco Shed, Coonoor in the
Palghat Division of the Sauﬁhem Railway. His grievanéehis
agai.ast»s,\nnexgre 2_\—3 provisioqal sgniority list qf V-Bo.iv.le‘r ’

Supervisory Cadre df Shops -and Cpen Line as on 1.7.91.
L«According to him one Shri Gandhi who has been shown as item
No .4 3 in the provisional seniority list of Boiler Supervisory
staff in the scale of Rs. 2QOO-BZOO as on 1.'7‘-91.vi§ a wrong
fixation in the seniority considermg the applicant’'s

_senicrity J.n the. feeder category. The applicax:xt came to

know of this assig&nem bi% junior at a later stage and
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he filed Annexwre A~5 representation before the first
respondent. The sald representation has not been disposed
of so far. He has also filed Annexure A-6 CPO's letter dated
30.11.68 4in support of his case. Since the same has not been
disposed ef, he has filed this applicatian under section 19

of the Administrative Tribumal challenging the previsional.

{
i
i

sen}bfity list.
2. At ihe time when the case was tﬁken up for admission, .
learned counsel for applicant Sabmitﬁed that he will be
satisfied if the application is disposed of directing the
first respondenﬁ to censider Annexure 3-5 and.pass appropriate
orders in accordance with ;ulés'taking into consideration
Annexure-6. We heard learneé cqxaael for respondents as weli.
Hé hasd no obggctionbin accepting this course suggested by
learned counsel for appldodnts

3. Having heard counsel on both sides, we are satisfied
that this application can be §13posed of with appropriate
directions. Accordingly, wgvadmit the appligation and

dispo#e of the same dirécting tpe first respondent:to

considér Apnexute 5-5 representagion filed by the applicant
against ﬁhe‘égovisiénal seniority list and dispose e; the

same in accor&ance with law. This shall be done within a

period of four months from the date of receipt of a copy of

this j udgment «

4. Application is disposed of on the above lines.
S5e There will be no order asto costse
e g
(Re RANGARAJAN) C— (N. DHARVADAN) .'
ADMINISTRATIVE MEMBER JUDICIAL MEMBR
Ted.93



